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■Representation from the Pratiraksha 
Mazdoor Sansh Ambarnath

6893. SHRI R  K  MHAGLI:  Will

the Minister 0.' DEFENCE be pleaded 

to state:

(a) whether it is a fact that the 

General Manager Machine Tool Proto­

type Factory,  Ambarnath  (District 

thana, Maharashtra) has received  a 
representation from the Pratiraksha 

Mazdoor Sangh regarding their vari­

ous demands-

(b) if so, what action has b :en taken 

so far on each of the Demands made 
therein; and

(c) if no action has bacn taken the 

reasons thereof and when the action 

shall be taken and communicated  to 

the concerned?

THE MINISTER OF STATE  IN 
THE MINISTRY OF DEFENCE (SIIRI 
SHIVRAJ V. PATIL); (a) Yes, Sir.

(b)  and (c). The demands relate 
partly to local matters and partlv to 
issues of general nature. Discussions 
were held by the local management 
with the representatives of Pratiraksha 
Mazdoor Sangh and the demands are 
being looked into.

Recruitment to BSF, CRP, CISF and 
1TBP

6894.  PROF. X A Pi A IN CHAND PA- 
RASHAR: Will the Minister of HOME 
AFFAIRS b̂ p'ej.-ed to state:

1 a 1 what j • th? procedure for re­
cruitment 1... the BSF. CRP,  CISF 

and IInP

(b) who'.'H r it is insured that all 
State, and Union Territories of the 
Union are adequately represented in 
flies0 para-military f irees;

(c) if so. 4 .c mechanism employed 
safeguards r-iven for this represen­

tation:

(d) if 1.ct, {lie reasons therefor; and

(e) the date by which such a me­
chanism and the adequate safeguards 
would be provided?

THE MINISTER  OF STATE  IN 
THE  MINISTRY  OF  HOME AF­
FAIRS (SHRI YOGENDRA  MAK- 
WANA): (a) to( e). Direct recruit­
ment to various posts in the  BSF/ 
CRPF/CISF and ITBP  is  made 
through local employment exchanges 
and aft-r giving wide publicity  so 
that aU Indian citizens have equality 
of opportunity in matters relating to
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employment in these Forces.  Pres­
cription of separate quotas for States/ 
Union Territories, on the  basis  of 
place of birth or residence,  would 
contravene Constitutional  provisions.

Setting up of Industries in Backward 
areas of Himachal Pradesh and Pun­

jab

6895.  PROF.  NARAIN  CHAND 
PARASHAR: Will the Minister  of 
INDUSTRY be pleased to state:

(a) the names of the districts  in 
Himachal Pradesh and Punjab which 
have been declared as the industrial­
ly backward districts;

(b) the criteria for the declara­
tion of district as a backward district 
for industrial purposes;

(o') the nature of concessions and 
facilities allowed to industrially back­
ward districts;

(d) whether a review would be 
made of the list of Backward  dis­
tricts on these two States;

(e) if so, the likely date by which 
the review would be made; and

(f) if not, the reasons therefor?

THE MINISTER  OF STATE  IN 
THE  MINISTRY  OF INDUSTRY 
(SHRI  CHARANJIT  CHANANA):
(a) Chamba, Kangra,  K'nnaur. Kulu, 
Lahaul and Spiti, Solan and Sirmur 
in Himachal Pradesh and Bhatinda, 
Ferozepur,  Gurdaspur,  Hoshiarpur 
and Sa-ngrur districts in Punjab have 
been identified as industrially  back­
ward eligible for concessional finance 
facilities from all-India term lending

financial institutions. Kangra, Chamba, 
Kulu. Sirmur and Solan districts  in 
Himachal Pradesh and Hoshiarpur, 
Sangrur and Bhatinda districts  in 
Punjab have been further  identified 
for eligibility to Central  Investment 
Subsidy.

(b)  Planning Commission had sug­
gested in December, 1969 the follow­
ing guidelines to be adopted by State

Governments for identifying districts 
as industrially backward: —

(i) Per capita  foodgrains/com- 
mercial crops production  depend­
ing on whether the district is pre­
dominantly a producer of food-
grains/cash crops.

(ii) Ratio of population to agri­
cultural workers. A
(iii) Per capita industrial output 
(gross).

(iv) Number of factory emplo­
yees per lakh of population or al­
ternatively number of persons en­
gaged in secondary  and  tertiary 
activities per lakh of population.

(v) Per capita consumption  of 
electricity.

(vi) Length of surfaced roads in 
relation t0  population or raliway 
mileage in relation to population.

It was also indicated that only those 
districts with indices well below the 
State average may be selected  for 
suitable incentives from financial in­
stitutions.

(c)  For the development of back­
ward areas, the Central Government 
offer the following  assistance  and 
facilities:

(i) Central Scheme of Investment 
subsidy.

(ii) Transport Subsidy Scheme.

(iii) Concessional finance  facili­
ties from the All India Term Lend­
ing Financial Institutions.

(iv) Tax concessions.

(v) Hire purchase of Machinery 
by small scale industries.

(vi) Consultancy  for  technical 
services.

(vii) Special facilities for import 
of raw materials.

(viii) Rural  Industries  Project 
Programme.

(ix) Rural Artisans Programme.




